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HON °BLE MR, So R ADIGE, VICE CHAIRIAN (4)
HON °BLE MRS, LAKSHIT SuAMINATHAN, AEI3Er(d)

10 Shym SUarOOPD
o Ran Phal,
/o Inspector of Iprks,

(mnstruction),

Northern RRilugy,
Morada ado

2. Raﬂ Namrath,
/o Sita Ram,

/o Inspector of lbrks,

(onstruction),

Northern Reilwsy, o
Moradgb ad 0oo0o0co0e Rjaplﬂ.csﬂ‘tﬂo

(By adweate : Shri Shankar 0w to)
Wersué=

1. Union of India
through

General Manager,
"Northern Ralluay,
Rail Bhauwan,

New Delhi,

2, Chief Adninistrative OfPicer (onst.),

Northern Ralluay,
Kashmiri Gate,
New MBlhi,

3. Dsputy Chief. tngineer (mnet)
Northern Railway,

Mo radzb ads o ev00o RESpoOridonts, _
(8y adweate! Shri p,S.Mahendru )

JUNGMENT
BY HON'BLE MR, S, R, ADIGE , VICE CHAImian(a),

Roplicents seek a2 diroction

respondents to declare the screening of cpplicats
held on 29.8.95 as for posts of Class II1 and 8o
declare the results of the said screoning as for

posts of Class III and for Pixation of thoip

lien end division ggainst Class III posice
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2. Respondents in para (f{ii) of their
reply state that zpplicants were scresnad
agalnst Class IV posts as Khallasi and wero
decl ared suiteble vide letter dated 11.11.95,
There is no denial to this statement in a2y

rejoinder filed by gpplicsnts,

3, then respondents stats thst thoy

screened -epplicants against Class IV posts ang
have decl ared the resul ts thereof, which is not
rebutted by eplicents in sy rejoinder, tho .
prayer for dacl aring the screming/rosults 28 ?m{‘
for Class Wposts does not aries,

4. The Op is dismissed, No costs,

( MRS, LAKSHMI SWaMIN g THAN ) ( s. R.ADIGf:.
M mMBER (J) vice cummr&«g)a
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